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CENTRAL ADMINISTRATIVE TRIBUNAL, PRIN CIPAL BENCH

NEw DELHI

0.A, No. 699 of 1994

New Dslhi, d@ted the 29th Nov,
HON'BLE MR, S.R. ADIGE, MEMBER (R)
HON'BLE DR. A. VEDAVALLI, MEMBER (J)

1., Shri prashant Kumar Srivd@stayva,
s/o shri shiv Charan,
/o 4/911, Jharkhandi Marg,
Bhela Nath Nagar,
shahdara, 0slhi,

2 ,Shri- K2waljit Singh
s/o shri (Late) Bal sSingh,
R/o 174-A, DDA Flats (LIG),
Rjouri Garden Extension,

3. Shri Sunil Kumar Bhatt,
s/o shri B.n. Bhatt,
R/oc E-1548, Netaji Nagar,
New Delhio

4, shri Kamal Kumar VUij,
/o late shri H,L, Vij,
G=22, New Seel@mpur,
elhi-110053,

5. Shri Jitender Singh Chauhan,
/o Shri H,S. Chauhan,
70/80, Mam llege,

New mlhio

6. shri Maesh chand Joshi,
s/o shri Rup ender Joshi,
18-8, Kutab thclave, Phase 11,
DDA Flats, New [Blhi.

7. shri $&njay Kumar,
s/o Shri Om Prakash,
A-Z/B, Rana pratap B:agh’

8. Shri Pr@deep Kumar Satija,
S/o Shri D.N, satija,
67-F, Pocket A=1, phase III
mayur Vihar, Delhi.

9, shri Gurvinder Singh,
62/4¢c, Teliuwara,
shahdara, Delhi.

10, shri N.S. Rawat,
pelhi poordharshan Rendr3d,
parliament Street,
Neuw Delhio c0eee e %o
(By Adwcate: shri A.K, Bharduaj)

1995

APPLICANTS:
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1. Union of India through

the Secretery,
Mministry of 1 & By New Dalhio

2, The Director General,
mordarshan, Mandi Huse,
New Delhi.

'3, The Director,

mordarshan Kendrad,
parliamen t Street,
N ew mlhie

4, shri Deep@k Rail,
s/o shri B.D. Rrei,
R/o 896, Baba Faridpur,
West Patel Nagadr,
New Oslhi.

5., shri Uijay Kumar Shama,
s/o shri Kishan Kumar shema,
rR/fo 4602/1, Regharpur3,
Gali N0°519 Kaml Baghg N sw Delhi-Si

6. shri sri Kishan Verm3d,
s/fo shri Rem 0hen,
R/o 896, Baba Faridpur,
West patel Nagar, New Delhi.

7. Shri Jai Kirat Singh Chauhan,
s/fo Shri B. singh,
R/fo Gaddi Suthereshah,
Jamana Bazaar,
Delhi.

8., Kum, Achala Saxend,
/o shri K.C. S3xen3d,
183, Sect. 1V, R.K, Puram,
NBU Delhi-1100220 00 %000 RESPDMQ@JTS

(By Adwcdte: Shri 8. “2ll)

O RDER_(ORAL)

BY HON'BLE MR. S.R., ADIGE, MEMBER (R)

In this appbication shri P.K. Srivesiavd
and 9 others have sought for @ direction to the
Respondents to qu@sh and set 8side ths impugned
order dated 21.3.94 (Annexure A=1) reguldrising 1
production Assistants in Delhi mord2rshan Kc;ndr%‘—
la'nd to issue an order/direction} dir ecting thcf

Respondents to confine strictly to the seleck

list of eligible Production Assistants for

regul@risation ag production Agsistente-
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as per their own schens and appoint the applicanta
to the posts of Production Assistants retrospec-

tively 2long uith consequentidl benefits.

2. sho rtly stdted, the production Assistonts

in o rdarshen Kendr?, Delhi used to be 8ppoin ted
on the contrdct ba3sis for @ period of 10 days .

at @ time. In response to the directions of the -
Tribun2l the Resp. prepdred 2 scheme foOr regul.‘;a?ri=>E
sation of eligible production Aggistants, 2nd |
those who had put in the requisite nunber of daya
and o therwise satisfied the eligibili ty condi‘*tmﬁsiii

were regularised in tems of that scheme. S

3. The applicants® con tention is that persons
men tioned in the impugned order dated 21,3.94; |
were junior to them @s per final list of sderted
production Assistents (placed 3t Pegse 27 to 2 |
of the 0.R.), but while those 5 persons Were'
reqularised vide impugned order dated 21.3.9%,

the applicdnts who were sgnior to them Uers ot
reqularised, which action of the responden s’ isj

3rbitr6:5y, ill eg@l and discriminatory.

4, The Respondents rhowever tcontend that the
sd8id list hds been replaced by 2 subsequent’

combined eligibility l1ist of casudl production
Assis tants prep2red in janudry, 1995 based upom.

the liber@lised new Schemne (Rnnexure R=5)a
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5. From 8 perusal of the said combinad
eligibility 1ist of Jé&nuary, 1995 yg note th8t>‘
Whered3s applicant Shri’P.K. Srlivastava appears .
at sl, No, 28 of that l-ist; Shri sSri Kighan Ve ma
Who is at S1., No,1 of the impugned order :
dated 21,3.94 appears' at sl. No.,71 of that Tiat,
In this connection Respondents! counsel Shpi 3, i.all ;
concedes that the new combin gd eligibili ty ll‘)t of‘
Janudry, 1995 has bgen Prepéred in accordance ui th
Senlority and undep the circunstancsg manifestly |
it woulg 8ppedr that shpi P.K. Sri wWstaya, g1 .Nc;‘..éa'?
is senior to Shri Sri Kishan vema, In fact . |
S hri 8, L3211 wn cedes that applicangs 1 to g
who have already bgen regul zrised agajnst 8\/41185310
Wcaneias arg senior to those me tioned in the ‘

impugned order dated 21.3, 94,

6. That being the position 3as oncaded by the :
188p. counsel Shrpi 8. Lall, the responden ts Sh‘:luld |
8Nsure that the Seniority of the @pplicents 1 to 8
vis=8~=yis thgse § Persons men tkonad in the
impugned order d3ted 21.3.9% js correctly
main tain ed, having reg3rd to thg ©nterts af thg
Regularisation Scheang con tainad in D.G :
bordapshan 1s g ., ddted 9,6.92 ag amendad (if Bt
and othegr
all) from time to timé,/ths relevant rulgs op g
mstructlons]en titling the 8pplicants o wonsg=-

quential benefjts Flouwing theref rom,
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7. . That leaves 2pplicants 9 and 10 namely
s/shri Gurvindar Singh 2nd N.S. ewdt, The

respondents! counsel shri 8., L3811 contends

that in the @bsence of wdcdncies it h@s not baey

possible to regul@rise these two @t present, -

but they will be regul@rised @s and when uecf?n-i
cies @rise., On the other hand applicents’ |
counsel Shri Bhardwa] has art;;u'ad tha t personé
junior to them h3ve bgen reguldrised uhereaslﬁ
they have been 2rbitrarily axclud ad from

reqularisation,

8. In the event that these tuo applicints
file @ self oont2ined representdtion, specifying
clearly whom they claim to be senior to, '

the Respondents 2rs directed to ex3mine tha

same and dispose of the cla3ims in tems of the

schene for regul@risation 3s con tained in '
D.G., Ooorddrshan 0.M, d@ted 9.6.52 a3s am end."yed_{‘
from time to time (if at all) by 2 deteiled,
spedking @nd redsoned order under in tim2 tion | ’m-_.

the tuwo 2pplicents uithin tuo mon ths from ths

qate of receipt of such representdtion, In the -

event that any griewvence still survives, it_
will bsopen to s/shri Gurvinder Singh and
N.S. Reuat to 2gitdte the s2me in 2ccord@nce

wi th lau,

% This G.A. is disposed of @coordinagly.’

No costs.
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(DR. A. UEDAVALLI) (s.u. Dxaﬁ*
Member (J) Menber (A}
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